This is acase where 6(six-)Applicahts have

claimed that lands of their families were acquirfvec‘l '

| »for Rallways and some promises were held out to them ,
 to provide them employment in Railways.However, no .
materials have been placed pefore us to substantiate
thét the lands of six applicants were were ever
acquired by the Railways; nor any materials have been
placed oefore us ‘i‘B show that promises were ever hel:d{

out by the Railways to provide employment to them,

In the 'sﬁ;vl.d”‘premisa.having heard Mr.Swain,
learned counsei-%-fbf j:he Applicants and Mr.R, C.Rath,

Learned Standing counsel for the Railways,on whom a

we dispose of thgs,;‘original Applicationswith liberty
to the Applicants to represent the authorities : :
uid

concerned by placing adequate materials to subsﬁainfiate

thelr claims, Mf,jéﬁaid,counsel for theAAvppliclantls_ !

4/*2?/’2 and represent to the Suthqrities coﬁcem'ed“s.e.par:;ﬁ‘ .
Pried/ within a period ©f one mbnth hence, No costs.

send copies of this order,alongwith ox:ig'iAnall fr
Application )tov the Respondents.Free copies of this or&eg
be given to learned counsel }fo'rjboth sides, ‘,\_/K_

vice<cha an Vo\

copy of this Original Avpfii'ication has been served, 7.0 |

.




